
 

(a) whether it is a fact that the 
amount of under-payment to retiring 
officer involved in the case was about 
Rupees three thousands and his Ministry 
took about nine months tc settle the 
case; 

(b) whether any action has been 
taken to fix responsibility for the delay 
so that such inordinate delays do not 
recur; and 

(c) if so, whether there are any other 
such cases of underpayment and delay in 
settlement of accounts of retiring 
officers and what steps are being taken to 
ensure that the retiring officers are Paid 
their dues expeditiously? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY):   (a) Yes. 

(b) No individual official can be 
held responsible for the delay. 

(c) Similar cases of delay have not 
come to notice and retirement benefits 
are granted to retired employees as 
expeditiously as possible. 

Lockout in Bennett Coleman and Co. 
Ltd. 

1504. SHRI BHOLA PRASAD: Will 
the Minister of LABOUR be pleased to 
state: 

(a) whether it is a fact that Bennet 
Coleman and Company Limited, Bom-
bay has lately declared a lock-out in their 
establishment at Bombay; 

(b) whether it is also a fact that as a 
result of lockout, the Times of India 
(Bombay)   and   other  journals  were 
closed down; 

(c) }f so, the details in this regard; 
and 

(d) the steps taken by Government to 
intervene and to see that the lockout is 
lifted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI P. 
VENKATA REDDY): (a) to (c) 
According to the information received 
from the Government of Maharashtra, 
which is the appropriate. Govern- 

ment in so far as the labour manage 
ment relations in the establishments 
of Bennett Coleman and Company 
Limited are concerned, the Company 
did not declare a lockout. There was, 
however, a stoppage of work in the 
establishments from Sth October, 
1980, consequent upon the strike of a 
group of workmen from 1st October, 
1980. The daily newspapers viz., The 
Times of India (English), Navbharat 
Timeg (Hindi) and Maharashtra 
Times (Marathi) did not appear from. 
2nd October to 21st October. Evening 
News and Economic Times were pub 
lished intermittently in a limited 
number between 2nd October and 6th 
October. All other periodicals also of* 
the group viz. weeklies, fortnightlies, 
etc. were also not published during 
the period from 2nd October upto 21st 
October. * 

(d) The dispute was resolved at the 
intervention of the Minister of Labour 
and the Chief Minister. The strike and 
closure were lifted from 19th October, 
1980. 

National  Insulated  Cable     Company 
of India 

1505. SHRI VIREN J. SHAH: Will 
the Minister of INDUSTRY be pleased 
to state: 

(a) whether it is a fact that National 
Insulated Cable Company of India 
Limited (NICCO) has acquired Alfred 
Herbert India Private Limited, by taking 
40 per cent interest in the latter from the 
parent company in the UK; 

Yb) ff so, whether it is a fact that the 
Alfred Herbert (India) Ltd., is under 
liquidation; 

(c) what are the terms announced by 
liquidators Alfred Herbert Limited of 
UK for the disposal of its 40 per cent 
interest in the Indian Company; 

(d) whether the Government of India 
and the UK Government have agreed to 
the deal; and 

(e) if so, what are the details in. this 
regard? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRY (SHRI P. 
A. SANGMA): (a) to (e) It is understood 
from National Insulated Cable Company 
of India Limited that subject to the 
approval of both Indian and U.K. 
Governments, they have agreed in 
principle with the liquidators of Alfred 
Herbert, UK" to purchase 40 per cent of 
their interest in Alfred Herbert (India) for 
a total consideration of Rs. 94.50 lakhs 
payable in rupees subject to Indian 
Income Tax. However, no application 
under Section 372 of the Companies Act 
has so far been received in this regard 
from M/s. National Insulated Cable 
Company of India Limited. Government 
has no information (upto July, 1980) that 
M/s. Alfred Herbert India Limited is 
under liquidation. 

Promotion Rules of BSF 

1506. SHRIMATI    MARAGATHAM 
CHANDR ASEKHAR: 

SHRIMATI SUSHILA SHAN-
KAR ADIVAREKAR: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that Border 
Stecurity Force has challenged the 
Ministry's promotion rules in the Delhi 
Hign Court; and 

(b) if so, what are the details -in this 
regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
YOGENDRA MAKWANA): (a) No, Sir. 
However, some of the members of the 
Force have challenged through a writ the 
validity of instructions issued by the 
Ministry of Home Affairs, regarding 
empanelment of Non-fPS officers in the 
Central Police Organisations (including 
the BSF) to the rank of DIG and a 
reservation of 75 per cent posts of DIG 
for IPS afficers. 

(b) The above matter is sub.judice. 

Lock-oat in Hindustan Computers Ltd. 
1507. SHRI PRAKASH MEHRO. 

TRA: SHRI NARASINGHA     
PRASAD NANDA: SHRI 
DINESH GOSWAMI: 

Will the PRIME MINISTER be 
pleased to state: 

(a) whether it is a fact that recently a 
lock-out was declared at the Hindustan 
Computers Limited; 

(b) what are the reasons for declaring 
the lock-out and the number of days for 
which the lock-out remained in force; 

(c) what is the number of persons 
rendered jobless due to the lock-out; and 

(d) what steps have been taken to 
bring the situaH6n~to normal and ensure 
discipline among workers? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N. SINGH):   (a) No, Sir. 

(b) tp (d) Do not arise. 

Popular Government in Assam 
1508. SHRI SADASHIV BAGAIT- 

KAR: Will the Minister of HOME 
AFFAIRS be pleased to state; . 

(a) whether Government have any 
proposal to install a popular Government 
in Assam to tackle the foreigners issue 
in Assam; and 

(b) if so, the decision taken by the 
Government in this regard? 

THE MINISTER OF STATE JN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): (a) 
and (b) No proposal has yet been 
received from the Governor of Assam 
for the revocation of the President's rule. 

Use of Unlicensed Fire-Arms 
1509. SHRIMATI HAMIDA HABIB- 

ULLAH: SHRI 
GURUDEV GUPTA- 

Will the Minister of HOME AFFAIRS 
be pleased to state: 


